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15.05 hrs. 

RE: FUTURE OF MANAGING 
AGENCY SYSTEM 

Mr. Deputy-Speaker: A statement 
regarding future of the managing 
agency system was laid on the Table 
on the 5th. If any han. Member 
wants to put any question, I can allow 
that. 

Shri S. M. Banerjee (Kanpur): Sir, 
rise On a point of order. Kindly 

hear me. 

Mr. Deputy-Speaker: I am not allow-
ing any point of order. A statement 
has been laid on the Table yesterday. 
If yOU want to ask any qU2stion, you 
may do so. 

Shri S. M. Banerjee: Sir, before you 
proceed with that .... 

Mr. Deputy-Speaker: I cannot allow 
anything elSe now. If you. want to 
put any question on this yOU may do 
~o. 

Shri Bade (Khargone): Sir, I wanted 
to raise a point of order on what Shri 
Hem Ba~ua said. He said that 
Muslims were arrested simply because 
they were Muslims. That should be 

. expunged. 

Mr. Deputy-Speaker: That is a 
different matter. It does not arise now. 
I am On the statement regarding 
managing agency system. Do you 
want to ask any questions? 

Shri S. M. Banerjee: Sir, kindly hear 
my point of order. 

Mr. Deputy-Speaker: I am not 
allowing. Let US proceed to the next 
item. 

Shri S. M. Banerjee: Are you going 
·to throw the entire rules to the wind! 
n is better that you ask us to go 
away. 

Mr. Deputy-Speaker: Order, order. 
Sh,i Gopalan may make his statement 
under Direction 115. 

Shri S. M. Banerjee: Sir, I ris.. to 
a point" of order. 

Mr. Deputy-Speaker: I do not allow 
any point of order. 

Shri S. M. Banerjee: Under what 
rule are yOU not allowing? 

Mr. Deputy-Speaker: There is no 
p0int of order. 

Shri S. M. Banerjee: There is a 
point of order. HOW can you say 
without hearing me? 

Shri Bade: Sir, you said that . you 
will allow each party to put one 
qu~stion. 

Mr. Depnty-Speaker: I did not say 
that. I say that only two questions 
will be allowed and I allowed four. 

Shri S. M. Banerjee: You have al-
lowed four? I have been asking you 
to allow me. Sir, this is most unfair. 

Mr. Deputy-Speaker: You are obs-
tructing the proceedings of the House; 
please sit down. 

Shri S. M. Banerjee: It is no use 
having this Parliament. 

Shri Bade: Sir, today you are not 
impartial (Interruptions). 

Mr. Deputy-Speaker: Order, order. 
You are an experienced lawyer, Shri 
Bade. I am not allowing any more 
questions now. (Interruptions). 

15.07 hrs. 

STATEMENT BY MEMBER UNDER 
DIRECTION 115 AND REPLY BY 
MINISTER THERETO RE: COCHIN 
SHIPYARD 

Shri A. K. Gopalan (Kasargod): Sir, 
this is to draw your kind attention to 
a recent occurrence, wherein, while 
one Minister in the Government, would 
not divulge an information to the 
House, another Minister in the same 
Government would immediately after, 
divulge the information to the Prf!118 
outside the House. 

On 9-8-1966, there was halt-bour 
discussion h th\ House on matters 
arising out of the Short Notice ques-
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[8hri A, K. Gopalanj 
tion on Cochin Shipyard. During 
the dis~us3io!" I put a specific ques-
tion to the Minister whether any allo-
cations have been .made in the IV 
Plan towards the construction ot the 
Shipyard in Cochin. Some other 
members asked whether the project 
has been included in the IV Plan and 
whether any foreign exchange alloca-
tions have also been made. My ques-
tion from the record of the proceed-
ings reads as follows: 

"Shri A. K. Gopalan: I.hope the 
hon, Minister will give definite 
replies as far as the three ques-
tions are concerned, namely, whe-
ther any money has been set apart 
the Fourth Five Year Pian, whe-
ther as far as foreIgn exchange is 
concerned, priority will be given 
and whether we are going to have 
shipyard or boatyard.!' 

Minister of State for TraMPort and 
Civil Aviation, Shri Poonacha stated 
that, the decision on allocations, etc., 
will be made only after the proj ect 
report, etc., are examined by the Gov-
ernment and decision is taken on it. 

The relevant portion of his reply, 
as quoted in the Lok Sabha d&bate 
(Ul'ICorrected version) reads: 

"It is only in April that we ,-e· 
ceived the project report 8Ild the 
project report is under considera-
tion of the Government, as WitS 

m~tioned earUer. and we will 
haVe the technkal Committee's 
report. Immediately after that the 
necessary steps will be taken to 
allocate the required sums of 
money and take up the work". 

It is clear that according to the 
MiDister. no allocations have been 
made so far, and that has to wait till 
after a decision is reached on the re-
port. 

The Minister for Transport and 
Civil Aviation, during the same dis-
cussion told the HoUSe ~learly, that 
the J'loU'Se could know whether the 
project has been mcluded in the tV 

Plan, and whether alloeations have 
been made in the IV Plan tf)wards 
this proj ect, only after the Plan is 
is placed before the HOuse for dis-
cussion, and that he himself has not 
seen the Plan. 

The relevant portion of his replY, 
as quoted from the Lok Sabha Debates 
(uncorrected version) reads as fol-
lows: 

"A specific question was askad 
by my hon. friend, Shri Vasude-
van Nair, whether We will be able 
to announce it soOn and. whether 
the Planning Commission has in-
cluded it in this plan. We have 
not ourselves seen the final draft 
till now. It is going to be disCID-
sed perhaps in the coming two 
or three weeks, on the 20th or 
21st or so. It will be discussed at 
the National Development Coun-
cil." 

Further on he says: 
" .. while the House, is continu-

ing i{$ sittings, the Fourth Plan 
report will be there and it will 
become public property." 
These Bt;ltem.ents were made on 

August 8, 1966 on the floor or tile 
House. 

TItus while the House was asked to 
await the decision Of the Government, 
await the decision of the National De-
velopment Council, and latter await 
the subrnlssion of the IV Plan draft 
to the House, when alone it could 
know whether the project has been 
inCluded in the Fourth Pian and as to 
whether any allocation'S have been 
made for the shipyard in Cochln, Sbri 
P. Govinda Menon, Minister of State 
fOr Food and Agriculture, Govern-
ment of India is reported to have told 
the press in Emakulam on August 11, 
1900 that the ship building project has 
been included in the Fourth Plan, lIJtd 
tile allocations have already been 
made in the Fourth Plan for the con-
struction of the shipyard in Cochin. 
What he stated to the Press at 'Ema-
kulam, a3 repnxtuced lh the widely 
circulated Malayam DIdJy "MaiIIw&l~ 
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Manorama" is given below: 
HEADLINE: "Ship building Centre is 

included in the IV Plan: 
All ~ws to the contrary 
are wrong says Panam-
paUL" 

1st Para "E.'rnakulam August 11:-' 
Sri Panampalli Govinda 
Menon, Minister of State for 
Food in the Central Gov-
ernment, declared here 
today that there is no basis 
for any apprehension 
about the question of esta-
blishing a shipbuilding yard 
in Cochin; he also declared, 
that allocations haVe already 
been made in the Fourth 
Plan for the purpose." 

In the!<e circumstances, either what 
the Minister of State fOr Food has 
stated is true, in which case, this 
important fact was not only delibe-
rately suppressed from the House, but 
also the House was misled by the 
Minister of Transport, into believing 
that the decision on the report and 
allocation on the shipyard were not 
made. It wall also highly improper 
on the part of the Food Minister of 
State to announce in the Press, an 
information, which the House was 
told that it would be entitled to only 
after the publication of the Fourth 
Plan. 

In the alternative, if the statement 
made On the floor of this House by the 
Minister of Transport and Aviation is 
true, then the statement of the Minis-
ter of State for Food and Agriculture 
is misleading. 

Under these circumstances, I stron/t-
ly feel that the HOUSe is entitled to 
get a clarificatory statement from the 
Minister of State fOr Food and Agri-
culture, Shri P. Govinda Menon and 
from the 'Minister of Transport and 
Aviaion, Shri Sanjiva Reddy. 

The Minister of State In the lIIInJs.. 
try 01 Transport ADd Aviation (Shri 
C. M. Poonacha): Sir. I made two 

observations on the Floor of the Hou.se 
on· 9th August, 1966. naIIlf!l7:-

"(i) Immediately aftl!r the Techni-
cal Committee has sl1bmitted 
its report on the soil survey 
and the project, further 
necessary steps will be taken 
to allocate the required SWIl8 
of money and take up the 
work. 

(ii) The fact whether the Second 
ShipYard Project .waS finally 
and definitely in the Fourth 
Plan could only be known 
when the overall Fourth Plan 
was approved by the Govern-
ment and placed before the 
House.H 

It is submitted . that both the 
aforesaid statements are true in fact. 
No sum of money had been all.oc:ated 
for the construction as such of the 
Second Shipyard Project in the 
Fourth Plan. This was because the 
Fourth Plan itself had not beEn 
finalised and as stated by the Trans-
port Minister, Shr! Sanjiva Reddy. aDd 
myself, after the plan had been 
aPP<'oved by the National Develo~ 
lIlE!i t Council anQ. the Government it 
was to be placed before tfle HoUse 
in its final stage. Thus as things 
stood On 9th August, 1966, no sum of 
money for the construction of the 
shipyard had been allocated for the 
IV Plan since the Plan itself had not 
been finalised. However, I would !lite 
to add that a provision was made in 
the budget for the year 1966-67 of the 
order of Rs. 20 lakhs :for caning out 
preliminary investigations Involving 
payments of fees for the preParation 
of project report and for soil survey 
as weI! as for other ancillary matte1'8. 

. Shri A. It. GopallLll: Sir I uk for 
one clariftcation. 

Mr. Deputy-Speaker: No questlons 
now. 

Shri A. K. Gopalaa: DIIlr a dariA-
cation, 
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Shri Vasudevan Nair (Ambala-
phuza): What about 8hri Govinda 
Menon? 8hri Govinda Menon .is in-
volved in it. 

8hri A. K. Gopalan: want an 
answer from 8hri Govinda Menon. 

Mr. Deputy-Speaker: There cannot 
be two statements. 

Shri A. K. GoPaIan: I want to make 
a submission only. 

Mr. Deputy-Speaker: I am sorry. 

Shri S. M. Bauerjee (Kanpur): We 
shall sit till midnight. Why shut out 
the Members? 

Shri A. K. GopaJan: I had wanted 
to know whether the Minister of 
State for Food and Agriculture had 
said this or not IIl1d I was told by the 
office that the Minister made the 
statement outside; so, he cannot say 
anything. 

Mr. Deputy-Speaker: It is a sepa-
rate matter altogether. 

Shri A. K. GOpalan: But as far as 
this statement is concerned, I want to 
have a clarification because it is not 
an answer. I want to know from the 
Minster whether the Plan was fina-
lised on the 11 th. This is what I 
want to know. 

Mr. Deputy-Speaker: No questions 
are allowed. 

Shri A. K. GoPaIan: It is a clarifi-
cation that I ask. 

Shri S. M. Banerjee: I rise on a 
point of order. 

Mr. Deputy-Speaker: Shri ;Madhu 
Limaye to lay a statement. 

15_16 bra. 

STATEMENT BY MEMBER UN-
DER DIRECTION 115 ANn REPLY 
BY MINISTER THERETO RE: PRO-
POSED ARREST OF DR. TE.JA 

iii\" ~ ~ (tiln:) ~ 
~,qrq ~ 115 it ~<J;~ 

~ I qrq ~iI" 'f>1" f.rln:r f~ ~~ ~ I 
it '1ft qrq'!it f.nril I I 5 f~ ~ 
~ I qrq f.n;rqT if; Wi'OR: ~ I 
~ m ~ if; fwH itt ft;n!-~ 
~if@~? 

Mr. Deputy-Speaker: It is a second 
statement. 

8hri A. K. GOpllian (Kasargod): I 
have been in Parliament and so many 
times I have seen that questions are 
asked. I know why an opportumty 
is not given to me. It is becaUSe I am 
sitting quiet. That is the reason. 

Mr. Deputy-Speaker: Under cfu'ec-
tion 115 no questions are asked. 

Shri A. K. Gopalan: Clarificalions 
were sought under one rule or the 
other. It was just now asked 8lld 
given. 

Mr. Deputy.speak.er: The direction 
8ays:-

"The member may place before 
the Speaker such evidence as he 
may have in support of his alle-
gation." 

Shri A. K. Gopalan: I know the 
rule. I haVe read the rule. 

''IT "Ill. ~" : qrq W !fil ~"U 
~ I ~ ~ '!it llm nr.rm ~ 
i!1Wr~ 'liT I 

Shri Vasudevan Nair (Ambala-
puzha): Shri Poonacha should ex-
plain. Shri Govinda Menon quoted 
him at Ernakulam on the 11th that he 
told him that allotments were made in 
the Plan. How are there these two 
different statements within a period 
of two days? 

The Minister of State In the Minis-
try ot Transport and Aviation (Shri 
C. M. Poonacba): I just do not knl'W 
Who has quoted me and where. 

Shri Madhu Limaye: On a point ot 
order. 

Shri R. N. Mukerjee (Calcutta Cen-
tral): Sir, a statement is made by a 




